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(b) The Beedi Workers Welfare
Cess (Amendment) Bill, 1981,

4. Discussion on a  Motion to be
moved by the Minister of Finance
regarding India’s extended arrange-
ment with the International Ménetary
Fund.
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The House then adjoured
for lunch at eighteen minutes
post one of the clock.

—

The House reassembled after lunch
at forty-eight minutes past two of the
clock, The Vice-Chairman Shri Bis-
hambhar Nath Pande) in the Chair,

MESSAGES FROM THE LOK
SHABHA

I. The Marriage Laws (Amendment)
Bill, 1981, v

II. The Crimina] Law (Amendment)
Bill, 1980.

THE VICE CHAIRMAN = (SHRI
BISHAMBHAR NATH PANDE):
Before the House takes up Private
Members' Resolutions, I request fhe
SecretaryGeneral to read Messages
from Lok Sabha,

SECRETARY-GENERAL: Sir, I
have to report to the House the fol-
lowing messages received from the
Lok Sabha, signed by the Secrétary
of the Lok Sabha:
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“1 am directed to inform Rajya
Sabha that Lok Sabha, at its sitting
held on the 27th November, 1981,
has adopted the following motion
extending the time for presentation
of the Report of the Joint Commit-
tee of the Houses on the Marriage
Laws (Amendment) Bill, 1981:

l " MOTION

“That this House do extend up-
to the first day of the last week
of the Budget Session, 1982, the
time for presentation of the Re-
port of the Joiny Committee on
the Bill further to amend the
Hindu Marriage Act, 1955 and the
. Special Marriage Act, 1954,
= g

“I am directed to inform Rajya
Sabha that Lok Sabha, at its sitting
held on the 27th November, 1981,
has adopted the following motion
further extending the time for
presentation of the Report of the
Joint Committee of the Houses on
the Criminal Law (Amendment)
Bill, 1980,

1.

MOTION - 7

“That thjgs House do further ex-
tend upto the last day of the first
week of the Budget Session, 1982,
the time for presentation of the
Report of the Joint Committee on
the Bill further to amend  the
Indian Penal Code, the Tode of
Criminal Procedure, 1973 and the
Indian Evidence Act., 19727,

RESOLUTION RE. SCHEME FOR
ENVIRONMENT IMPROVEMENT OF
URBAN SLUMS

SHRIMATI MONIKA DAS (Kar-
nataka): Sir, I beg to move the fol-
lowing Resolution:

“This House is of opinion that the
Central and -State Governments
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should make concerted efforts to
implement the scheme for environ-
mental  improvement of urban
slums in a ten year time schedule
so that the entire slum population
of the country totalling about 30
milliong is covered and the family
planning programme in the slum
areas is also accelerated side by
side.” -

SHRr SHIVA CHANDRA JHA
(Bihar): You should speak for two
hours.

SHRIMATI MONIKA DAS: Now
Sir, my humble request to the hon.
Members in this august House ig that
they should give me Iul] support and
they should also give their valuable
suggestions M1 this regard.

Sir, thig problem is not a problem of
any individual. This is the problem
of the country as a whole. We have
been hearing about this problem of
slum clearance and slum improvement
siice Independence. In the beginning,
thege slumg were created during the
British period. These slums have been
created due to faulty planning, profit-
motivated industrialisation, lack of
funds, lack of co-ordination, ahgd so on.
This problem hag arisen due to over-
population ag well. Because of-these
reasons, we have not been able to
improve the environmental conditions
of the sluy dwellers, -

Now, Sir, when the British came
to India, they came to big cities like
Bombay, Calcutta, Delhi, Madrag and
so on and they established factories,
big buildings and other constructich
works. But they did not provide any
facijlities to the workers. Because of
this, these workerg occupied vacant
lands ang settled in those lands. That
is how, these slums have been created.

Sir, our Party, cur Government,
under the leadership of our great
leader, Shrimati Indira Gandhi, is

tryiag itg level best to mobilise all the -

available resources to solve this pro-
blem of thesg slum dwellers. But in
spite of our efforts, we have not been
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. —ry—
able to reach our goal. In India, the
total slum population ig 30 million.
Out of this, so far, we have been
able to improve the conditichs of only
6.9 million people. Thig is only one
drop of water in the ocean. A scheme
for slum clearance and for slum im-
provement wag formulated i May,
1974, and thig wag a Centrally spon-
sored scheme. This scheme continued
to remain as such up to 31-3-1977. The
idea wag that efforts should be made
to resettle these slum dwellers as far
ag possible near theip existing sites so
that they will not be uprooteg from
their field of employment. In this
connection, I woulg like to say that
the Government of India should stress
on providing the mhimum services
and amenities in the existing slums.
Sir, the Nationa] Buildings Organisa-
tichh had estimated that the slum po-
pulation in 1979 was 25 million. This
too was in the urban areas only. This
ig expected to go up to 30 million in
1985, if this problem is not checked
properly. Hetice, my humble request
to the Government is that they should
see that these slum dwellerg are pro-
vided with the minimum require-
ments so that they will be able to
live as human beings. We have star-
ted with the best intention, with the
good intention. We wanted to clear
the slums. But they were misinters
preted by many vested interests and
political parties. This is a national
problem and every person of goodwill
should co-operate with ug and with
our Goveriment for better implemen-
tation of town planning and sulm
21earance programmes.
.

Sir, in this covnection. T would ke
to say that our party and ou, Govern-
ment starteq taking action in thig re-
gard in 1974 itself. But unfortuha-
tely, there was a change in the Go-
vernment in 1977 and after 19%7. the
whole eountry was drowhed in dark-
ness. The good things which had
been done by our Governmen; were
undone. But we will start again and
we wil] undo the damage which had
been done between 1977 and 1979. Our
intention is to give these slum dwe-
Hers a human living condition. For

<2 2

RSP -
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this purpose, it may be necessary,
somelimes, to shift the slum popula-
tion. Sometimes, thig has to be done
for better tow'r planning. Sir, a slum
is a typical Indian village inhabited by
economically backward classes, mostly
belonging to the Scheduled Caste and
the Scheduled Tribe communities.
They are also economically depressed
ag almost all of them arp labourers
ihd small traders whose daily ave-
rage income fop the whole family
does not exceed more than Rs. 5 There
ig also rampant unempolyment which
is again an incentive for crime. These
typical Indian villageg have heen
transplanted on the urban surrecun-
dings. They are almost western in
character. But the poor Indian vil.
lages transplanted in a western sur-
rounding have become more of an
inhuman situation ag these urban areas
have not natural surroundings of
forests or any other vacant land. The
daily requirements, that ig basic ame-
nities like latrines, light, water and
drainage system, are a permanent pro,
blem for urber slums as there is no
vacant land to absorb it. T have
seen big city slum like Dharabi in
Bombay. It is surrounded by ‘cess-
poles’. These slumg are created in an
urban area due to economic reasons.
The umemployed and underemployed
landless labourers migrate from
villages to citieg and get some em-
ployment in industries. factories and
on construction works. In Bombay,

Calcutta, Madras sd other big cities'

many slumg are grown next to the
five-star  hotels and multistoreyed
buildingg as slum dwellers who ~ame
to the city get employed on construc-
tion workg of these buildings. The
birth' of slumg cantiot be avoided but
it can be minimised if we take proper
action, Sometimes the Government
have {o take drastic action for this
purpose. Even after taking these
steps the birth of slums cannot be com.
pletely avoided. This is because the
right to move freel, anywhere in the
country has been granted by our Con-
stitution. But then the local Ilaw
erforehg agencies should seq that no
more slums are created. Once a slum
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is settled and populated, the popula-
tion cannot be evicted. The slums
cannot bhe removeq without causing
immense humit sufferings,  There-
fore, my requesi to the Government
ig to formulate a comprehensive plan
for the clearance of slums in the
country. Sufficient funds should be
earmarked for thig purpose. I am hot
against five-star hotels, I am not aga-
inst the Asian’ Games, I am no¢ aga-
inst any such things, but side by side
our Government should see that the
basic amenities. minimum needs, are
made available to the poor people—
that is most important. Lakhs of people
are living in the slums in inhuman
conditions. The condition of the slum
dwellerg is pathetic which should be
considered systematically and sympa-
thetically.  Efforty should be made
for improving the living condition of
slum dwellers. For this purpose, the
Government should evolve a3 new na-
tional policy on family plefaning. Due
to overpopulation we cannot do any
work. Unless the pupulation control
programme by family planning me-
thod is adopted, the lot of the poor .
man cannot be improved and poverty
cannot be eliminated. It has been
found that the populatich ig rising in-
versely related to the poverty of a
society. 'When g sociely becomes
prosperous, the population growth
comes dowp automatically, and with
the increase in poverty the population
growth is there. So. my suggestion
is that the Governmett should pay
more and more attention to allow’
some incentives and also impose some
disincentives so that people may ado-
pt family planhing voluntarily, As a
matter of fact, our India is the first
country which hag taken up the family

planning programme to control

3 p.Mm. population. The family
planning  programme  has
reached almost all the vil-

lage. In spite of that, why are

we not succeeding? India was
the first country in the
world to adopt officially a nalional
family planning programme  which
reached almost every village. And

everybody wants to practice family
planning also. Yet why are we not
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succeeding? When people do not get
adequate food, proper shelter and
. their minimum needs are not met,
how can we expect them to go ip for
family planning? Before starting
the family planning programme, we
have to see that the people in the
country who are living under inhu-
man conditions should get the basic
amenities and basic minimum needs,

The slum populatio cannot be
evicted; the slums cannot be demo.
lished without causing human suffer-
ing. May I request the Government
to prepare a contingency plan for
the clearance of slums in the country
and also methodically go ahead with
all the slum in all the States in India?
The Government should make a com-
prehensive plan for clearing slums.
Sufficient funds should be earmarked
for this purpose This year the Gov-
ernment has given Rs. 1.51 crores for
slum purposes, This amount ig noth-
ing for the improvement of slums.
Even we cannot give water, light or
latrines to the whole country—leave
alone houses—within thig amount of
Rs. 1.51 crores which the Government
has sanctioned this time. I  would
request the Government to give suffi-
cient money for the purpose of slum
improvement at the time the budget
is made. Last time also, T suggested
an amount of Rs. 600 crores for this
purpose, It may not be possible to
give that amount because our country
is poor, but at least 300 crores should
be earmarked for this purpose and
methodically anq systematically if
we go ahead, we may be able to
succeed at least to the extent of 50
per cent, :, - s T

Sir, T have said that efforts should
be made for improving the living
conditions in slums and also the Gov-
ernment should evolve a national
policy on family planuing. Now I
woulq like to give some suggestions
for improvement of slums. All the
slums in existence upto a stipulated
period should be taken up for im-

1348 RS—9. :
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provement, Secondly, all the statis-
tical work should be completed with-
in the stipulated period. After this
period, if any new slumg have grown,
the loca] law-enforcing authorities
ang the civic administration of that
area should be held responsible and
suitable punishment should be given
to them. The Government should
make a time-bound programme for
environmental  improvement and
clearance of slums, Under no cir-
cumstance the slums already estab-
lisheq should be demolished without
the consent of the inhabitants and
without giving alternative accommo-
dation, The Centra] Government and
the State Governments should co-
operate with each other in order to
solve the problems of slum-dwellers.
This hag become all the more neces-
sary because in some of the States,
there is the Government of other
parties. We want cooperation from
other States; and the Centre should
also cooperate with the other States
and see that this work ig done ex-
peditiously, = Watch-dog committees
should be set up which should super-
vise and keep a watch over the deve-
lopment and clearance of slums all
over the country. The Government
should take up one city in each State
as a pilot project and then methodi-
cally go ahead with the clearance of
slums ip all the States of India. The
experience we gather from this pilot
project will help us to take further
steps in developing slums in the
country.

Sir 1t feel these problems have to
be tackled on a war footing and, to
do so, a separate unit, that is, 5 de-
partment headed bv a Minister has to
be formed, who will be responsible
only for the solution of slum pro-
blems. This Ministry can be under
the Ministry of Works and Housing
and the dutv of the Minister should
be to look after only slum problems
relating to basic amenities, clearance,
part of the family planning ©pro-
gramme, part of education, healtn
and coordination with other Minis-
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tries, Sir, our intention to give hu-
man, civilised living to the slum
dwellers is not only a measure of
goodwill towards them. I would like
to emphasise that the nation and the
country is indebted to the pavement
dwellers and slum dwellers of urban
areas for the growth of national
economy, The pavement ang slum
dwellers of Bombay and other cities
supply the majority portion of man-
power for the industries and construc-
tion works in and around other cities
also. It will be a great injustice 1o
tnem if they cannot share the fruits
of development of the country., I
have seen that big industrialists and
construction contractors bring cons-
truction workers to the cities from
far-off places. I can tell you that
construction  workers have been
brought from Maharashtra to Kar-
nataka, from Karnataka ang Calcutta
to Delhi and so on. We are bringing
the workers but we are not thinking
of dwelling places or anything else
for them except taking work from
them. This is how slumg are created,
Our Government is trying and doing
whatever it can in the country but
there are defects in the machinery
to which we are not paying proper
attention. I have seen how thousands
of workers are brought from far-off
places_ but they do not have any place
to stay. So, wherever they find a
vacant plot there they make their
huts and live there for one or two
vears. Of course, I have told the hon.
Minister that after a certain time if
any slums come up thev can be vacat-
ed. but then there are those who may
be living for 30 or 40 years—for
generations together—in the huts—
may be they are unauthorised—but 1o
vou think thev will leave the country
if vou demolish thn<e hute? Thev will
create slum« in other places. So, we
should think of that. 71 can tell you
that mv own State of Karnataka is
better thap other States in this res-
vert and even the hon. Minister will
agre¢ with me, Karnataka though a
small State, has 1.200 slumg but then,
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for the slums in our State we have
done the maximum work and if only
the other States follow our State,
they will also be doing better work.

Here 1 would like to say one thing.
We, Members of Parliament, or Mem-
bers of Assemblies or Legislative
Councils, have our own constituen-
cies. If each member takes initiative
in the matter of slum improvement
in his own constituency, a lot could
be done in this respect. In thig res-
pect our Opposition friends also
should give full support to this be-
cause everybody has some respon-
sibility. Thig is not an individual
problem but a national problem; this
is everybodys’ problem. Sometimes
we see that the Opposition Members
do not give support to us, Just now
you can see that very few of them
are there. T don’® think they are
interested in this problem. You can
see how many of them are here now,
If they are interested in this problem
they would have been here. Nobody
is here, Sir. I would like to tell my
Opposition friends that not many are
there on that side

SHR1 NARASINGHA PRASAD
NANDA (Orissa). How many of
them are there on that side?

SHRIMATI MONIKA DAS: You
count them, oo

SHRI NARASINGHA PRASAD
NANDA): Do not try to throw stones
when living in a glass house,

SHRI P, N. SUKUL (Uttar Pra-
desh): The Opposition people do
not live in slums; they live in palaces,

SHRIMATI USHA MALHOTRA
(Himachal Pradesh): This is the
answer.

SHRI NARASINGHA PRASAD
NANDA: T only see the slum dwel.
lers on the other side. .

SHRIMATI MONIKA DAS: You

count your own people.

I would like to say one word about
the Delhi Administration. 8ir, in
Delhi. the slums department is like
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an unwanted child. Neither the Delhi
Development  Authority nopr the
Municipa] Corporation is willing to
take charge of it. It has moveg from
DDA to MCD, Several times it has
been thrown into each other’s lap,
with the result that slums have con-
tinued to remain in the same condi-
tion as they were. During the last
six months when the department re-
mained with DDA no work was done,
Nearly Rs. 75 lakhs were spent on
the establishment, on disbursement
of salaries and meeting other expen-
ses. The slum department was given
to DDA just before the civic body
was superseded and they blamed the
Covporation of inefficiency and in-
capability of taking up this work,
They had taken that line. The Cor.
poration ig in a state of financial
crisis, The Administration had given
Rs. 25 crores to DDA to take up work
relating to the care of slums, bhut
they spent Rs. 1.5 crores without
practically doing any work. Similar
conditions prevail everywhere in the
States, Thig is the way of their
spending money. What about the
allotment by the Central Government
every year? They are spending
money, but money is not reaching the
poor people,

I have given so many suggestions,
My friends from the Opposition can
also give their suggestions. 1 wel-
come my friends from that side and
from thig side to give their sugges.
tions. After that, I will give my
conclusion,

Thank you.

The question was proposed,

SHRI NARASINGHA PRASAD
NANDA: Sir, I must congratulate
Mrs. Das for bringing a very import-
ant issue before the House, She has
been persistent ever since she became
a Member of our House in bringing
this matter before the House. On
an earlier occasion also she had an
opportunity of bringing this matter
before the House, but unfortunately
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her Resolution lapsed because the
House wag discussing some other
Resolution. But ultimately her per-
sistence has paid and again in the
ballot she secured the first place.
She has brought a very basic problem
of this country for discussion before
the House, for which she deserves our
congratulations. It appears that while
she struck the problem, she is a bit
resistant about it, probably because of
the constraint of her position i the
ruling party. Otherwise, she would
have come out full throat on the
problem of the slum dwellers, Ac-
cording to her, the number of the
slum dwellers is 30 million. With
the kind of definition she adopted,
the number would be more. (0]3
course, taking Karnataka a5 a scale
for wiheh she said that there are
1200 slum dwellers there. 1 would
agree with this figure of 30 million.
In neither case is gshe correct.

- In fact, India is a couniry of slum

dwellers, More than 95 per cent of
the people in this country live in
slums. Of course, she has
confined her proposition only to
urban slum drwellers. They are not
30 million, as she said; they are more
than 75 million in this country even
according to a conservative estimate,
Somebody 3aid, if slum dwellers are
not there, how can the urban popula-
tion live in happiness and prosperity?
After all those people serve them as
domestic servants. They supply milk;
al] the perquisites necessary for our
comfort for comfortable living are
supplied by those people wngo are
slum dwellers, Therefore, in the
natural process, wherever a city has
grown, around it has grown a cluster
of slumg where innumerable persons
live. You will find. Sir, that in each
slum 20 to 30 people are huddleq up
as in a cow-shed or goat-shed. and if
you see  the way they live. it is not
human living conditions. Therefore,
in spite of her long speech, I really
could not understand what exactly
was in her ming when she spuke

about environmental jmprovement.
Family planning, of course, T could
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. understand and 1 will come to thot a
little later. But at this stage I would
draw your kind atiention to article
43 of the Constitution which is en-
shrined in the Directive Principles of
State Policy. It reads:

“The State shall
secure, by suitable legislation or
economic organisation or in any
other way, to all workers, agricul-
tural industrial or otherwise work,
a living wage, conditions of work
ensuring a decent standard of life
and full enjoyment of leisure and
social and cultural opportunities
and in particular, the State shall
endeavour to promote cottage in-
dustries on an individual or co-
operative basis in rural areas.”

endeavour ‘o

so far ag the urban areas are con-
cerned, what the Constitution directs
the State to do to provide work, to
provide 3 living wage, to provide con-
ditions of work ensuring a decent
standarg of life and full enjoyment
of leisure and social and  culfural
opportunities. Judges by this stan-
dard laid down in our Directive
Principles of State Policy, it mav be
seen how far we have gucceeded in
tackling the problem of slum dwel-
fers. I ptrsonally feel, Sir, that we
have so far been tinkering with
this problem. We have never
gone deep into this problem.
The basic reason for the coming
up of these slums in economic.
When people living in rural areas do
not find employment, they come to
the urban areag ip search of employ-
ment and then start developing slums
where they live and these slums ex-
pand gradually. Therefore, I would
submit, Sir, that the Minister if he
intervenes in thig debate—and 1 ex-
pect him to intervene because he is
sitting there listening to the Members,
though, three-fourths of my speech
he has not heard at all...

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): 1 am listening
with rapt attention.
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SHRI NARASINGHA  PRASAD
NANDA: * I woulg expect the hon.

-
Minister to explain whether the Gov.

ernment hag been able to fulfil the
promise made in Article 43 of the
Constitution, which I just now read:
to ensure work, to ensure a living
wage, to create conditiong of work
ensuring 5 decent standard of living.
It necessarily involves environmental
improvement and creating situations
where full enjoyment of leisure and
socia] and cultura] opportunities can
be had. I would like the honourabls
Minister to reag out from the Sixth
Five Year Plan document in the light
of Article 43, and tell me what are
the schemes prepared by the Govern-
ment and being implemented by the
Government, to alleviate the living
conditions of the slum dwellers, I
would like him to tell me the specific
programmes being undertaken by the

Government to fulfil this commitment
to the nation which was made in
the Directive Principles of State
Policy. 'The simple point that I am
trying to make is: How long are we
going to cheat ourselves? Say some-
thing and don’t try to implement it,
The divergence between precept and
practice, the wide gap between pre-
cept and practice, must be closed.

How are you going to close it unless
you have got specific programmes of
implementation? Mr Minister, please
tell me what specific programmes of
implementation <you have. Some-
where in the name of beautification
of cities people undertake inhuman
work, Our past experience has been
bitter in thig regard, Very racently
something was attempted in Bombay
which was prevented by the judi-
ciary. TUnless alternative arrange-
ments were made for those slum
dwellers. they could not have been
evicted from their places. This js the
point indirectly made by Mrs. Das. T
do net want to repeat those points.
I would like to know from the honour-
able Minister what the basic thrust is
to deal with the problem of slum-
dwellers. The statement of Mrs. Das
that in ten years we will be able to
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remove these slums, I do not accept
> that statement as correct, becaust
wherever cities are there, slumg will
be there, because you and I heed the
services of slum dwellers either ag do-
mestic servants or our milk-suppliers
or as our malis—gadeners—or for
doing all kinds of odd jobs. There-
fore, wherever therg is a city, there
must be a slum. It is a process of
natural law. The poing ig so long as
slums are there, necessary environ-
ment must be created in terms of
Article 43.

v EFEY =
.
-

The other point that she has made
was about family planning. I whole-
heartedly support her in regardq to
family planning. In this country we
are producing one Australia every
year. You will be surprised, Australia
is a continent while ours is only a
country, and yet the total population
of Austraha is only 14 million, That
means, every year we are producing
14 million babies, we are adding one
Australia every year to our country.
The difference is Australia is more
affluent than us; they have more na-
tural resources, they have got mines,
they have got mmerals, they have got
oils, they have got gold, all kinds of
things. It is a most prosperous coun-
try. It has God’s gift. And yet the
population there is only 14 million
while every year we are producing 14
million babies in our country. This
is, therefore, a gigantic problem. It
is not merely confined to slum-
dwellers. Slumdwellers have got nv
other scope for enjoyment of leisure—
they have no scope of enjoyment of
social and cultural opportunities—they
only know the art of procreation.
Poverty, slumdwelling, etc. all these
combined also make them live in con-
ditiong where they go on  producing
children like worms, How are you
going to deal with this problem?
Therefore, the problem is gigantic. 1
am only sorry that we are not taking
up this matter ag seriously as we
should. Thig is a national problem,
Thig is not a problem of A, B, C or D.
This counfry will survive only if we
are able to control our population ex-
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plosion here. We have to create ne-
cessary climate for population con-
trol. But you cannot control popula-
tion so long as slum dwellers are
allowed to live in their present condi-
tions. Unless you provide them with
opportunities gs contemplated in Arti-
cle 43 of the Constitution, how do you
ecxpect them to spend their leisure in
a useful way? Now tha only leisure
they get is used for creating babies.
The husband and wife meet or stay
together and they produce children
This is thejr only leisure. You there-
fore see, the poorer the man, the more
children he has. The rich people have
less children. Only as an accident you
can gee as IAS officer having more
than three children. Normally they
do not have. People who are educat.
ed, people among the upper middle
class, do not have more than thres
children. Therefore poverty  breeds
slums and poverty breeds more popu-
lation. How are you going to remove
poverty? By following the economic
policies that you pursue now after
assuming power 20 months back, do
you think you are going to remagve
poverty? You have reversed all the
policies adopted by Pandit Jawaharlal
Nehru. He followed a policy of self-
reliance, Of course, it will be widen
ing the scope of the debate and, there.
fore, I will not go into that question.
Mr. Minister, you have given up the
policy of self-reliance. You are now
going out with a  begging bowl, In
other words, you are trying down the
fortune and future of this country
with International Monetary Fund.
With this policy how do you expect
to remove poverty, to remove slums
and control population? You have to
attack these problemg basically. There-
fore, my only submission o you is
this: Kindly treat this problem a
little more seriously. Give it a more
serious thought. It is linked with the
problem of unemployment and po-
verty. It ig connected with economic
issues. Therefore, the whole problem
hag to be thought of 5 little more se-
riously. In the language of a poet, one
step is enough for me, But that should
be in the right direction, That would
give us a sense of satisfaction. I hope
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this Government is determined 10
move in the right direction in a r.an-
ner to reach the goal, not necess::“iiy
today, but some day. - :

1 again congratulate Mrs. Das for
giving us this opportunity to discuss
the problem of slum dwellers, I
would request the Hon. Minister to
specifically mention the schemss which
are being implementod in the light of
Article 43 of the Constitution.” Thank
you. vy

B B -
L | :

W qio Qo AES ° ITAVIETE
agi3a, gmre gw & wfaw afeq
F GHEAT TF Hegwq wilew  gEHEAr
g oz qx q#d qmear § fsad gan
g 1 #fend wist N w9 8 Ha
awr § g9 mg @y & fx ¥
wfes afeani dar =& & fis faey
tx femg w3w ¥ ar fxd ow
fagy mge & & g, ¥ afeqat faeey
A FFT FEFTT oF AT 5255, GNF
WX AR §F 8T Gg Bl g &)
¥ Wi #fwa afeaat § q&r w7
T oamd § @ g MR ogare mgd &
F4 W ¥ 40 gfam srard, A
20 & F¥T 50 sfama Fw g
asdr &, wifefmas  gedler g,
fwmaw fafeew wriargdng a1 #gar
't 6 2adAT wrrd &ew § wd g
gad ¥ w0 st @ f% ossi 10
gfome & ey ¥ WA g oFrav
20 W@ T 25 HM@ T | FAFAT
¥ dR genre A saner wfes sfeaar
g Sz w3z € o faeely ay
ghag o1 @ga @ua g | e faedd
¥ 70 ufgma A%A 0§ £ faay
3 zfgsw A afus oF s & AT
30 wfgma wxw qA g fawd @
gy At &1 8 sarar wwy
70 sfiwa T g IFT @Y €
WIFHY, Y 1979 A ST gAIT A

Lo a e -
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4% mwex & fegwara &, fa=d 10

@ & ulfas i yrardy & saf 03 o

FMT WIEW & Afen sfeal ®
T q, vy § ey ¥ | ag wiama
S8, W § OWgH wEl &r Fawy
¥ sy aw g & 10 gfima
T WA SATET FAYR § 37 gfem
T owy Swar g, 1979 ¥ ¥ wiad
& T dwaa fafesn  srasTssioa
w1 ag swfefwom sedise & oA
SaF wgaT § fa ag warsdi, a.d)
wileAT d3F dad ga Afes afigal
¥ @A s F dar 40 fafess
ZISEA ) TE EY § STIWTETe
Wi, WA AT umr g A% S A
fsirg wiwa alecal & J@a aga
fag dar g 9 | UF ST FET
ST HCL COl S B L L
FWge A & afeqat @ &
g ATUS 30 1 F gEA) oEd
TIEE Fgl 3T & 1 AT F AT
¥ ‘an e § whww afear =@k
SAFT *gAT 9T & ge Aa® ¥ w@§
g A AT gE gA gIed, AT
g7, fog & #iv zazr war fgar
siaT =tfge wila saf wH ey Fi
¥ FAX S TR aRETw ¥ OvEy #
FH A FA A wWQAT7 & &F
g ST g% AT | 48 98T S &'
FgAT a1 | wgiEg, § FEYT H
@ g ! oET ugh fawem o ¥ AR
¥v 2@r g fv o5 BT Q #HY H
16-16 ARH WYy & 1| 78 &7
THd ¥@r § | 9§ WL ! & 48
maifae wge & A | IET
g3 ¥, HEAA & qLG A,
AT B a7 Fgt USTT AATTF
fad faert o, dafeat & s F&
ey oy & & 3 2 fwoum
B A FAY ¥ wgl fx g Q@

oI
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&9 Jegrsat wr o Gwdr § 9AN
16-16 sTaAY @Y ¥ M= 3 fage
grEs w4 ) faat @ 3 faw
i § 1 uw fwre & mEdy waw
qF §, vAN @it FAW §, gwi
qT oF FAR ¥ T & YR onH
wITC WA FF E O 93 w3
iy § d g AT W oS R

<N IE glEF H O OTw®d &
5 omoAy iy @0 @r & e
difad =g % 03T Mfgw g
gas 2fo dio FF, wAfEF FT q14r
et g, gtrri SqT wan- # | #
aagar g f& qv fggeam & o
| fearn efad-a &0 Ao 1 & a2
FAIT W F & 1 gwifw mrsrey &
s13 93 @ea g fw gwy mdw v
qeaIdl & IefEam gvad & fad,
wyeifaa aw=rfal & fa¥, gegs &
faq, & e faar garg § @@ ¥,
TATErArE &, #1AqT &, 3T4@ §,
aat § fred ¥, g7 QMg FAqS
g sifww @z dear #1€r &g &
st ¥ arenfaai adr § § @@aw
F &2 ATHGT § % agr 93 Quanm
gefezas; &raAr Afa slwal &
wH oat @t & far oawg g
afva sq wEE & fFo¥ g &8
g8 @i A § 9 % weige AgY g
A el § @ aw@ A feafy
g1 osard w5 fway & fog o W@
Fi€ T wWr &+ g Fwr g fw
HIA A WOA T FRAT H AR
AgY ®T 9 W § 1 A FRIT FY
ara *T Y@l 97 | FFAIT H 1938
¥ oF 3T TAETAY FHS AT 0
4 TA T & WAgA & TEA-ugA
FT %euds *IN & W@ My 39
TFAqT FHST FT FEAT GT 1—-

al

‘ﬂi/ﬁ-ﬂl;

“Most of the workerg have to live

in slums (which are called ‘Ahatas’).

Slums
Small rooms are let out at exorbit-
ant rates. Mosi of the ‘ahatas’- are
insanitary and overcrowded and lack
adequate sunshine and wentilation, .
not to speak of water, light and
conservancy—"

Tq wiwq afedl A ag g=a &
EATHY 1971 F FATWAl F HIAR
EAIT 23| W 22,981 WEL IR

&1 1981 F1 IAFqwAr F uiwst §

wT gy @ Ut | A THIET W
wegw ofwars ar 5z §A FA
WIGr & | 37 @ zarsl H, aal
¥ 142 WY wrR-asda F feaar
Hrarey aF g ar 94 sﬂ ST
& 1 fogdr gardy ggd ¥ TgA areY
TEH Fqdert § gasr 52 gfhwg
TA 142w H @Y & 1 22981
ML grRl ¥ 8 142 wg¥i ¥
52 wftoma wrEtEr <@ & 1 9R
T Suy a3 § fF Ay AmEeEy
F1 fgar =q73 gAR A A
IS ¥ 2 | Sargr fEd) #7 asig A,
WAL qIgraq 1 ogag § A A8
witg sza 3% qftase #T W@ E
IE ARAAT F HA[IT | FAR
9 g3 A &3 WwFT ay S § wel-
difszd fa@iw’ faas @A 10
Al@ AT g sqrer §, ¢4 W 9§
@17 9 ¥ | A H 66 Fiamy «m
g uE wW oF@A AE@AT W W@
g 1 9 wwe § A% W@ AL am,
AN, &7, F59, T AW )
§% w@sF § zaEr & | H i
ehyaT & Tgar 4i | & A a0
% fqa nar 91 | ag /@ 1956 &
% wg & @ fF 9w EwE H
ga gwq faet =X <srE da J
LU ¥ 3wy T QF FALE AN
T wg W@, 919 #i T T R
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QIF qg de WY @ W F, I H
A FY gzd o g W@ § asfEar
ft w® @y & wefwad & afq WY
oI I @I & | AN qus § A
grar @ fF 98 NT A ¢F FAR
¥ g arad € w® W & AT F3

‘g7 T g3 FW IA ENT AT FAT

qiy & | gErg § § [raEt 9413
§7 1961 ¥ F&AF 4 ¥ 4 OF
g @ § ®Ar 918
1971 & v&F @ § A gx mrEdr
wg A @Y amr g omr e
ggd @ dat war § fF & 1981
% wag Ay gErd g #
2, 9% 2 ¥ 8 UF WITAT Taeq o
War & | T8 AR AFe § ograg
§ | TAF AT AT TE ST
q1 33 @ afaw afemt a1 ax
Fg ST aFar g | dw gWIR A
smaEt wgi T g, wied afeaxt
g =T ag wfwm afwal € 3a+
& guar § faaar guar w@an
wET & | 9§ SN § geERNEErE-
Swa &0 gadr Fg a1 dfwq TerEy
7 #1 gog A =X AFG-awU
¥ @Y Fv auga, #efsiq mwfg ;v
g @ ¥ I WA ¥ zafeq Og

- wp ggt ofire AT W mr TR

g1 agr et § fF 5@ oamwm 90
A wFFdr & AR § 9@ #
A 20 wrg AT FAFar H EEEOH
g @ §, 37 W Afaw afeqdl § <@
T3 & 5gi 3w AfaT afeadl #1 fawrg
FA F g WY 1946 AW F

e § aF wgr 59 39 fa A @

" faq AgRAr wiEr A duraE § S

W@ ¥ wiely S, gdar gfeaw afeay,
gfea sfeaat & & 9T W w9
g aifs @aFr earg 9= afeaw®
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oy S oA 7 afadi ¥ fawrg
MT Igu F fwy Fifmw 57 99
AT 1946%H 3T &1 FMEH! €M
FAGT H Sq wiEr Sy Fgt WA
I6% AT AT 1969 §F FHAFA W
;R gegadE ar &€ arw Aad
gHl | TI9 ZET & gAE qed §
f& 20 a3t ¥ K1 a7war a1 grgqie
¥ §, Iq4 N wiREw F fag
q Fgx § (WF 941 A SaF T@dT
Fa g &R gy § a1
war ) qiF gare gfwart & fag
WFMA AT | QAT FEFA FHAHE
TE F FgAT & | A% IaT § T3
¥ 1970 ¥ Fwwa ¥ wgaifeza
Faaadz AarfeE I WA gAT |
@ FAFAl  we(aifeieq IF@THET
warfval FT A @rd FIW 9T 48
a1 za wfas afergt ¥ g oz
gresiim, =gr %1 w1 qfzfafs
A AW ATH[, AT I FET
AT wT A% FAFAT NG IalfEq
sHgAqHe "warfedr ¥ 20 ¥ TAY
A sgrar @9 fwar § zq afeat &
IZIT #79 F( fgAr H | wE FA
gar & M ag A 20 FAT Ty
Fr gauly @9 1 790 98 "y AT
A fefar arer dtafqdis w1 ag=m
Yoz T, AT FEE A Af&Al aF
qg=ty, fasar Sqesg FAT AR
FRE qlq S wrarwg § sEE)
gagry § fags wF F) W@y | g
zaAwl fa@y &9 @ | 9% garar
15 @M@ AEET AT 1500 &R
FI AT IGRFAFAT sqaqz aamfwar
A fwar 3 @ ouafEr s v ag

FgAT ¢ & &7 1985 a5 g
St wiga afeant & 9% wew
3, vAT qrgEmA 1 gadr SR
& ATAT |
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TEUE H owqgwafa wgied, 25
gfma @3 A1 wrardt A § faadk
¥ I[WHT AFA F8 & WA F,
1/4 & arg A%t 78 § 1 7 &
gy £ fra garT A @y & sady
FeqAT ZF T ST FFAT F

9 wE, 1930 F! U w¥ FAT
3 A St gF9 Qe grafan
fafazzz = dto dio 337 @lga ¥
N SEAR H 415y T FEl 4
fo o &Y &Iz TId % SETa 2
¥ W # waw FMaga F fag,
za wfgq sfeaal 7 Sofgre ¥
faq, 4@t g s@ F =g %
3am ffadize #w@ & fag
359 FIT T94T 55 o4F & (AaA
F AT T ¥ 1 gfFA za wfqq
gfeagl #1 I A H A agd
@t gEeard dar g1 o § 1 agr
F WA I AR A WO oW
fzar, 8 feedr ® goasEE &
AT § @ga 8 @v § feer ¥
AT AW FT W E | AGY qT Are
as HF AgA gl f§ amEe ¥
f KO wE g | qwAFT 4@t
FI €AW S{I 4T, 4 A F AT
ar fear war dfs+ fogyr a9 aw
QAT ET M & FAT F IR HF
#i1& o wg fwar war, #d A
FART T §rer fFwar aqr ar qEf
fear war | zafag st Fofgre
A & faq ar gast fasrg F@
3 fag, weErd A% 3 fag 48
nra@® g f% g7 39 9317 3 397
sfead} )1 & IS arfFd Ny 498 @
JE | FIF AT WGT F g oFwar
g o fusit ¥ soff &feai W,
fYifrs Tardl § FI9T &, WA HIqA
9% wary faar a1 F wgh SraAT )
a3 feedt § <g? aer I §, &
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q 9% faoalt ¥ &1 Fwar §, WK
VR Salgi war @ d &g JrET
JeFt 9% thr da¥za ¥ vEw ar
T IgT WA A fpr el
TRl ga1 @F  H4Y  gHEEQl @S
:Tﬁﬂ i
[ FE\ ¥
g g w & fgara gar
g Sl 3 &, g I F ) dAmT
zar &, dar f& swmdr aifagr arg
ST A gl W ag av § f5 dEfe-
qaArzSA, MAMETT ¥ §rg g
A Fig #1 famfowr gmr & W
drmmaze & a3 fodi, daefal
¥ am w7 ¥ faq smElism Gy
Tig §, WP FAF qI§ wWEgar ar
sfar sarer agi § dsda Fu,
qa weig fsiah ar@ TR &
qqnA =gy §, 4% eafgq @ga A
dear ¥ wgdl a avw Ay Aq
MNT ngt § AwT ¥, AF %,
WIIA, FAFT, AT PIHIT G, ArE-
A/ AT S qELF A, 1 ITE
faq gwa ar 7wm v A §8y
I AT g AN aq g § QU
a3 #3 FAx

zdr W A A Afaw afaoy
Fr dear § afg g€ & . aAwArD
SR E I S AR 1 | i
g fe gn oag s FTmO A
quEAl &1 gATETH g3 Agy g §
NI @ FIO & & ww @ wig
A WAl A AR AW AT W@ §
e g7 gy § fr wfwa afag)
Fr deat § afg a g, @ g w0
Nz § T A WET T A
frafaa F@r T 9k g W
fadfsa @ st &, 3@ wis
st A @ mEgd @ W g @
& w7 g9 I3-aF wEd F WG g

~ L. s
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B2-8IZ WX 597 &, Y FAFAT F
YUFE T H&FAT A q4T T
g w2 @l &, oar A3 § &
agf € W & . agEs, FMAQT
S} ¥ NN H W A® A g Wl
g T g g§ &R OH §ug
g AT am g W § A adr gaF
o ey gutA W g fF ogw Sl
F3-9% waT &, IAG AN WIT V-
B2 wgd F1 CH AEwl @3 FT
g, gefeggd €a 0Q Far ¥ wgl
fa @@ St Ag wmratdr WwQ, &g
grEe 3 gArv feedr # A, feeel
A zg, &9 ar gew AW gT EN
zFAfag 2atem &%, g a8l W @,
ggf 9T \RE( TSAR FEEE w3
T T T A dIwreE aeafmg
dar g1 i gdy ST gH TER oI
gFy § . @09 FT wwedr @
g¥ @=al QT | BT g aSAT
gurea agt 7 9@ & al g "faw
gfeedl #r F9 gATE & FW
qEH | T WA g AT FH F AR
qagral § 9A@ FL FF IEAT
T FIET F At faarar &
g ¥ SwEent ¥ afg, wwgawA
SRS IEC NI R I T
sgeat # afg

fordy o7 30 w1 gEW X ¥ A
& fow T KT AW FIE IUT ASS
g T gr A & g ggme Ay
& 7 I} = =g, dY gw sweeT § 3fg
9 & HR UemT ¥ w=AT FH g
Foarvmig g an fr swaw ¥ frady
T Faumedr WT I T g FCHT
o oS gmd 1 wfes; afesdd
TREYT ¢, T¢ ST T FTIO § |

97 e F7 @F fedavde feas
wRTAT M AT, ‘qArede KA fegaviz

Slumg

fes’ o7 95 v9a I Al 1975
friE S & W €1, IR
wrefem oft, @ #ewl W &
fasiwar & § uFh-fAgrs windr sy
gl H T &14T §, 98 T@FR H TgdT
e gA1EEs Aww fedavlz feds ¥ og
TNE @ wa o 5 5w uF g
TS GF FF & F7 eF AT FHR A
O | SfEA oAl 9g fqiE § s dm
% foan fa wiasin 27 ¥ g O BT,
&1 2§ fF oF es1®ys 3g HEFIR
g o1 Q3T Al g urar | THF W 6y &
fr fagroaier Xo 9o wHesT B e §
Tard | & |

g ugt nfeq afeadi 31 feafq
§ gt oF gmT @ #; oam g,
a1 e sy &g W@ off, sard
GeFl T 59 1977 ¥ 3% fam & aww
A fFul, €7 1977 a% €T 1R
gAT | & 1974-75 § 10 FULT %o
z5 w1 & fow Mie 6o w9 FfEm
g9 1977 & AT gANEEA—-4E 37T
Fg Wit &1 gakw adf av ug ana
am F7 gaty a1 5 OF gt svawa ¥
wfeads goit faed w5 a1 g, aranfas 4
Fvor ¥ #v 3¢  gRada ¥
weEawy faad fearvarerat 41, gqrq
grizat &, swar g agl T o€ 7
g6 W aswfaw Wt A, Feofee
(mifee) oidf, @igT A @iy A,
AR WA G99 & qW HT AHET
3 am, fagga ged faarv-aer &
Fm &, q fafww  feariarsi aiy
aifesi AT & SR (R F¥ OF 49 &7
qFEAT FAILT, SAGT &FI7 & A Q,
oy w7 fagiagmar #1 93g 37 F15
igt o1 arfent svErv gy @A E @
Ta F1 Afaea & et § A NI gl
SwAT WIET 4T 1% g &1 GIFIT &1
wfasq gar—al oy <t wfwa afeaql &
FFFA & FT wlWET 9 gar
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oo 7R A SRE IWIH H oaga FIw
fazsi ot g fgar Hgn e @1 faeey
¥ ugi ¥ o yfezde gadT o, =N
SHAEA, Ta 99 A 915 § TF TAA
97 FAY U TH F FET H I

“wal f& 1977 € S WAET GV

mé @ Lfeet & "7 9ER, ST 4R

garer  wfwa gfeadt § gae @y 1

F14 a1, 3541 faaga N9 ore fgar, 38

g+ FI5 €117 A f2ar | § waF@il g,

75 g & BI1E W1 GOFTY GY, FAGT FIHTT

T A W s @ aTET g, o gd |

© nfwa afesdi w1 577 F E A H

v¥ al AT A 1 afgs Fafade g,

FIAAW FIFIAFATT E-—qA A, HIF

F, fastelt &1, sti==41 #, 35 T 17 B

| WFISFAIT §, EH I F1 AT FoA7

BN, JAFH FT4T FW0 | F Wi

afeasi §, §a1 8% we { gqra fF #1997

§ adfes 41 wewr T wlaw surq g,

I avg A wEE § OF €@ F1 48 Al

34 A yar qa1 f& = wfeq afeasi &

g A1 N F Sifes wv faae T4

&t g.zeaA fedfom & ag qtdi &

g%z &, 9 99 § SgEr 91

STa & 1w ge Aqq xmafast a

TFET g @ GHFY AT T A A

rgifyat & fag e Adf 9@

1 ag 59 & fF g1 2w fiey s,

gl a-TE ANFATC 7 v Z1 FGAT

gn agt a@r wmd, FN-IE whREr

AT & AT 37 A G AIAT FIT F(

g qET &, A% g, Afpw g M A

gq 5417 3, 4g AT 4TH Fe § AT

z@ifgq w3ma, # WuF I A

GLHRIT A Fgal wgal § & @

radt A § 21 § 5 ow faqaewe
FET uoe o feza e THAT FAtuT
arar wfge o wadr wafds &1
q°T €417 vad Q¥ a8 sytar grafedr

¥ mawre Wr Afgg S wwEl #®

Improvement of Urban
Slumsg

g ardl 1 faAd FEIAT FroaMAE
38 wfgs =weqar g, SOo-eor g )
| gT Al avele § g 3@d i
AGAF g1, F19YY &Y, TAIGIAE &1, GF el
wg1A for Fid §  wfem afedt §
AW TEA A GFTE A AV WA g
FAEH GEFT AT GTAG T AT GET FIaAT
g 1 @ 3a w1 Tgfafee w98 waa
§F A gy arafed 37 mfge g5 At
Fi 57 F1 gida 57 & S4T81 GEAU &
Ka1 #Y #g71, 9 & wE4-, AT F
TAET A A TN TGR F7EF | 34 F
g3 & ATEF AW IA F WGA G4
AT M F T 7Y AT F4T F7, A
FiEInt I8 FVEW X IIeTeArd, HATLT
AL ARRT |
TS W MG FIITOET w5 §F S0A,
T W Fg afaal arar mgT § o)
IJqTATELET AEIRA, F&T FT AT fezq
TAA FTA § FATAT THT AT | 4F TF AT
I A ga1 & | ZaAr afear feeew
ag o fr agf g7 @7 arge F FIX ]
TG WIS oF G A g8, FaT oAy
AT #R A% g a7 | frator wE
gay grafefe® g A Fanfagt 51 qaiar
T TaAlTTAHE §TAM G7 8uTh 2]
faarsa stedr § 1 & sfmdy qifaswt arg
grr W1 §F 39 SEard ¥ grfew angs
FICT A7 AGAT HIF1T B 48 W0
Feal § 5 A fRar § o ag #3979 Sar
“1 § SA § "1 &t AT A 9% g,
grg dv 3 T afwa afeadt N @
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F4 A faal ¥ ozq At 81-82 ¥

151 %UT st da F1d & foovar.

waT & | ® & FAAT HY WEEE FAT

waher § f6 R A fFaar §a1 @ g,
feant adi@w gar, afea ™ & =wfus

3 F9 fFT T Y wawaFar §oq@

q fawais & i g weae g@ fam o
TR % FIA | A ST BB iy
AT § 54 H T graver { FIGT A
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F1 A g 1 A faFeq cqra FT IFHE
g3 ¥ Feraar g fR 33, 1 ffam
TAFY § TRy &1 BT aF 4T qHadia
FFATH F 34 F @ FaF 6. 8 fAfavw
i atfl 68 AT @RI W AR
yg=rt S0 | K17 I A7 feafa F g
a@ar 74t | 10 fafagm @ & fag
150 FAT F1 Az 7@t wf; §, ardy
150 &4T 4T & &I FAFR Aa@ar g |
zafaq #+1 FgW & fF oa Adf & fw
EATY QIFTY G, A, FIH a%a & |
faea At & g8 # fag S syazar A
w4t § a8 9ga U=H! AT g | TEq
qR A1 ¥ T@r 4T g 12,900 FUS
za F14 & fau, ofsqs ot qigde dFkT
I H | e qo faeata § R gaid o
MNAT § a8 g6 T, wlaa afeadi w1
SOl IGIF FHT T FHIL JAETET ST
FIAan wiFwaEdr 8 o dfwa g F7
ATE W g I af€qdl | suda &7
T & 37 F1 g7 § Aferm AT T A7
A WA F1 FFA TST W AT HIFTX
FI KT AT 12T 1 FIGATT FI0 A
A TS FEU I ASHT AHF srar
§ AT & grud 9T 9 B A0G A
q¢ HAT FIT A7 ZATIT A HA-FATT

4 P.M.

DR M. M. S. SIDDHU (Uttar Pra
desh). Sir, the problem of slums or
urban development is a part of the
industrial and urban ethos. People
living on the pavements, people living
in the slums, people living in places,
where even animalg would not like
to be huddled in, js known to every

* one of us. Why is it that people still
" go to the cities? Ag per the yrecent
Censug figures, 50 million people have
been addeqd to the cities. There is only
one reason for thig and thig is the
force of economic compulsions. This
is because these cities are the focal
points of economic employment., Can
anybody think of either Caleutta or
Bombay or even Delhi, if all the per-
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sons who are living in slumg in these
places are to be removed from those
places? If such a thing is to happen,
what will be the effect on the economy
of these places? These persong who
have been living under these condi-
tions have not been given their due
place, their due share in the economy
which they have generated in those
industrial places. As per the.figures,
calculated in a study in 1981 it has
been found that people living in slums
in unhealthy conditions, these poor
men, contribute 60 per cent of the
gross rroduct of the city of Calcutta.
What is their share in the amenities?
I will come to it later on. They got all
the filthi living in the most unhygienic
conditions, huddled in one room or
another, sleeping on the pavements,
passing the nights under the sky with-
out water, without privies and with-
out nufrition. Sir, in one of the recent
surveys which had been made by
Prof, (Mrs.) Purnima Parikh, she had
posed the question: Are the slum
dwellers necessary for the city life?
To this question, she answered that it
is hightime the slum dwellers are re-
cognised as the work force of the
cities. f3he asked, why should they be
looked upon as encroachers, as lesser,
citizens, as anti-socials and as eye-
sores? She could not understand this.
As per a survey conducted in 1976, 33
per cent of the slum dwellers provided
the latour force jn Bombay. Out of
this, 42 per cent earned their living
by working in the manufacturing gee-
tor, 17 per cent worked for traders, in
hotels and restaurants. 16.5 per cent
were engaged in other services, 45
per cent were working in the Central
Government. Out of these persons the
Scheduled Castes were 10 per cent and
2.7 per cent were the Scheduled Tri-
bes. Rest of them, i.e, 78 per cent, be-
longed to other castes.

This gives an idea of the wealth
that these persons produce to them
and what they add to them. Take for
instan¢e Delhi, In this Asiad you must
have geen the number of persons who
have rome to Delhi on construction
activity. They are going to  produce
buildings and houses for others while
they will be deprived of any living

4
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place for themselves. They have pro-
duced the gross product in national
wealth but they do not have any share
in it, Neither the contractor, nor the
Government, nor the NDMC, nor the
Ministry of Works and Housing has
any care for them. Once they have
contributed their might of the labour
and enriched the life of Delhi  they
will be forgotten. Thig is the question.
They are poor. They cannot afford. So,
they must live at a fringe, and after
they have lived at a fringe the city
grows and the places will he cleared,
Then those placeg will be auctioned.
And look at the price at which they
will be auctioned. They are auctioned
at a phenomenal rate, And who gels
them? The smugglers, the blackmar.
keteers, the anti-social elements, the
neo-rich, {hey thrive at the cost of the

" poor persons. And what do we do? Wea

shed tears for them. That ig all. Sim-
ply talk about them. When we talk of
the slums we do not think of the
magnitude of the problem that they
have., We have never thought of
what should be the relationship bet-
ween the rural area and the wurban
area, We have forgotten Gandhiji, If
we had createq employment oppor-
tunities for these persons in the rural
areas, they would have never come
and worked and lived under degrad-
ing conditions. Have we thought over
it? The best way to do away with the
slums would be to create conditions of
employment in the rural areas. Create
those conditions where migration of
persons from rural areag to the urban
areas is stopped. Give them  agro-
industries. T need not go into the ga-
mut of the industrial policy, how the
agro-industry, the small sector in the
village, in the rural area can elec-
trify and make them a fit human
being. Have we udne that? All the
time migration is taking place. All the
time persons are coming inte the
big cities and all the time we ave
faced with the problems of congestion,
insanitation, public health hazards and
lack of water supply. But let me
know how the so-called elite are
creating those slums. Each  garrage
when it is let out each small house
or a servant quarter when it is let out,

:

1981 ] Improvement of UTDUN u<

Slums

cach small shop when it is let out, be-
comes g slum, Your new colonies are
no worse than the slum areas. Go
anywhere you like. Just go to the
backlane and you will have a slum
created within five or ten years, with
the same conditions which pre.valled
in the slumg by the railway side or
along the nullah,

Who gains from it? That is the
guestion, Why do we allow them.
One of the solutions which shoulg be
seriously thought of it, an attempt
should be made to see that the wmi-
gration of rural populati'on. to the
cities ig reduced to the minimum.

Secondly, 1 would like to bring to
vour notice the type of improvement
:chat is being made. Bombay is one of
the most progressive mgtropohtan
towns and what are they going {o pro-
vide? One tap for 150 persons, uvne
privy for 50 persons and one lamp-
post for a thousang persons. What gre
they going to charge? They are going
to charge Rs, 22 per month for the

1and use of 150 sq. ft. Out of that
Rs. 10 will go towards 'the
maintenance of the privy,
maintenance of the water tank
and the lamp post and Rs. 2 for

administrative expenditure and Rs. 10
for resettlement. And what ig reset-
tlement? That fund that will he
spent so that they will be eveqtually
evicted from that place. That is, Rs.
10 they will add to thg coffers of th_e
author tieg so that they may be evi-
cted. And what is the price of 1and
there? If that 100 sq. fl. place were to
changé hands at the present rate, an-
other person will have to pay 2 pre-
mium of Rs. 5000 to Rs. 7000 to
erect a hut there. These places go on
changing hands and this is the price
that person hag to pay. How do ihey
They get into permanent debt

pay? 0
to the persons, the hoodlums. This
was called the compensation-cum-

service charge. Rs. 9 crores at @
particular place were spent. And the
revenue that they collecteq was Rs. 6
crores per annum,



- S - s gur DWW I A OADOS | LIprovement of Urban 28_1_

Environmental
[DR. M. M. S. Siddhu.]

This is the type of slum improve-
ment for the weaker sections of tle
society that you do! You invest Rs. 9
crores and get g return of Rs. 5 crores
per annum. Such a high returp is
not possible anywhere else except by
taxing the poor, the indigent, the
persons who are not organiseq and
the persons who do not have a voice,

What ig the problem again? It is
a colossal problem. According to
the Kelkar Committee Report, which
has recently been published, about
Bombay, to accommodate 450,000 fa-
milies in 30,000 dilapidated buildings
and to provide standard housing for
3.7 million geople Uving in  slums
today, the cost of the project will
amount to Rs. 6,800 croreg in the
next 12 years. Now how and how
tan we raise so much of resources?
I do not know from where the
resources will come, who will pay for
them. The Committee has in its
own wisdom, thought over the prob-
lem. That is, all the land which are
nearer the place of work for these
labourers & inhabited by them should
be taken over and auctioned. And
the huge sums of money received in
auctions are spent for the creation of
_ open-air theatres, for five-star hotels,
for multi-storeyed buildings, and
these persong become commuters from
a long distance to come and work
at their places of work. Then it is at
the cost of the poor again that ihis
rea]l building activity will be carried
out, according to the Kelkar Commit-
tee. In Calcutta, what have they
done 'in the past 25 years? The Im-
provement Trust has only been able
to build tenements for 5,000 slum
dwellers, that is, one per cent of Cal-
cutta’s slum population. I am giving
these figures only to show that the
problem as it exists today is a colos-
sal one and unless and wuntil the
States and the Centre change their
attitude and bring about decentrali-
sation, bring about a change in  the
economic policy on Gandhian lines,
slumg cannot be improved, slums can-
not be abolished. All that I can say
again, Sir, is to bring to the notice of

Slums

this House that committees after com-
mittees have met. and I would like
the hon, Minister to comment upon
whether the Report of the Advisory
Committee on Slum Clearance—later
on, Slum Improvement—and the basic
philosophy behind it has ever been
accepted. What is the basic philoso-
phy? It is difficult, I agree.

“Removal of slums is not only a
matter of demolishing sordid and
insanitary structures and putting up
in their places new and sanitary
ones, It is a very difficult and
complicated operation involving fa-
milies who unfortunately have " to
inhabit these areas by force of rir-
cumstances. These conditiong must
necessarily include provision of
employment, elementary education,
basic sanitary needs, medical atten-
tion, environmental hygiene and
the minimum of standards accord-
ing to which any civilised govern-
ment may expect its citizens to live
and work. Unless all these elemen-
tary but basic needg of this commu-
nity of slum dwellers can be met,
no scheme of slum clearance or
slum improvement can ever be suc-
cessful.”

Now, this ig the philosophy. The
phijosophy is not only change in the
environmental conditions. It is to
provide them with nutrition, it is to
provide them with health care, it is to
provide them with educational facili-
ties; it is to be integrated as a whole.
Therefore, to think of any scheme
which does not cover the total basic
needs of a man and higs personality
incjuding his recreation which is a
part of his mental health, which will
reduce crime and which will bring in
a bealthy culture, no slum improve-
ment can be successful.

Then I would like to ask the hon.
Minister, what will be the cost of it?
Can we do it under the circum-
stances? Can the low housing scheme
and the improved well or piped water
supply or the privies do it? 1 have
seen slums being cleared and slums
being improved. Whose lands are
they? Fifty per cent of the slums in
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Ultar Pradesh are the lands of pri-
vate persons. They are ghatas. They
_pre there for long times. The amount
—of rent that they get is hardly two
or three or rometimes ten rupees per
month per kothri. The owner ig not
interested in it, except that it should
be pulled dow'r and he should have
a chance to sell that land, They are
not interested in it because they
cannot get money cut of it., There-
fore, how are vou going to invest
money in these places, where will
you build up schools, where will you
build up community centres with a
racreation hall, if the whole space
is not taken over? In other words,
if you want the s'ums to be improved
and cleaned, the nation should own
the land and distribute it amchag the
needy and, the poor on the same scale
ag you are doing it for the Govern-
ment servants or the Members of Par-
liament. Why on earth should we get
it on a rate which ig less thea the
standard rate and why should a mano
who works for the nation, who crea-
teg wealth, shoulq pay an exorbitant
rent to another person? This js the
question 1 would pose. T would say
that he should get the same facilities
thay T am assured of, He is workMg
for the nation ag good as 1. Without
these persons, you will not have clean
cities, you will not have domestic ser-
vants, you will not have dhobis, you
will not have industrial workers going
to the indusiry.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY SHRI VIK-
RAM MAHAJAN): Do you utilize the
services of dhobis and domestic ser-
vants or not? (Interruptions) Sir, I
asked him whether he also utilizeg the
serviceg of these slum dwellers or not.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE):
Please stand up and then puy the ques-
tion. R 4

SHRI VIKRAM MAHAJAN. Sir, I
asked him whether he utilizes the ser-

vices of these slum dwellers such as
dhobis and domestic servants, or not.

DR. M. M. S, SIDDHU: Sir, che
thing is there. 1 know that they work

-
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becauge they do not find any other
meang of livelihood. If they get ano-
ther employment, they will not do
this job. Their sons do not wang to do
it. But they are forced to do it and we
get cheap labour. You and I may
talk here, but we do the same and this
is hypocrisy.

Sir, about fami'y planaing or family
welfare, I would sayv that to talk of a
better standard of life, better nutri-
tion and other facilities before a poor
man who hag nevep knowh what good
life is, who hag never knowp what
type of living he has, is something
which hurts him. He does know the
needs, but when he ig deprived of all
the needs, he gets @ager in him and
he does not want {0 co-operaty with
the Government, he doeg not want 1o
co-operate with the class to which I
belong, the middle class, the bourgeois
class, the class which ig oppressing
him, which is exvloiting him. If we
were to give him solace, if we were
to provide him wilh better shelter,
which we should do so, then he
would take yp Family Planning,

But I would say again that this
Resolution ig good in the sense that 1t
openg a dialogue about the problem
that exists and I would request the
hon, Minister that he should have a
scheme to see that after the Asian
Gameg are over the laboyy which has
been brough; from Orissa or Rajas-
than or Uttar Pradesh is able to
settle down, those who want to do so,
because I am sure that 20—30 per et
of them are not likely to go out.
(Time-bell rings.) Just a minute
more,

A word about the measures which
one Chief Minister has thought, which
with all the force at my command I
would like to condemn. And that is,
without naming the Chief Minister. I
would like to say that in a particular
metropolitan  city, he removed all
the persong from the pavements and
put them in the train. Persons from
the North were put forcibly in the
traip and seat to the South and persons
from the South were sent to the
Worth. Thanks to the writ in the

|
1



287 Resolution re. Scheme for [ RAJYA SABHA ] Improvement of Urban 288

Environmental

[Dr. M. M. S. Siddhu.]
Supreme Court, they were able to re-
turn. And a measure was thought of
that persons should have 5 work-
permit so that they are able to get into
Bombay. This sort of thought this
sort of action, ag if Bembay beldhags
to only one particular State op a par-
ticular class of the people, is repug
nant to the Constitution. These metro-
politan citiegs belong to the whole
country. Therg shal] not be 2ad there
should not be any differentiation in
opportunities of work between one
class of people and sumother, between
residents of one place and another,
Therefore, Sir, such actions are against

the integration of the country. They
are fissiparoug tendeticies, We have
condemned Shiva Sena’s mentality.

I the Goverrmeny itself were to do
the same thing i another form in the
name of slum clearatice, in the name
of providing better environment, I
say, it is a worse day for our country.
Thank you. -

£

SHRI SANKAR PRASAD MITRA
(West Bengal); Mr. Vice-Chairman,
Sir, many of the pointg have already
been covered by the previous speakers.
The Resolutichh appears to be divided
into two parts. One part speaks of
environmenta] improvement in urban
slumg and the othe, part speaks of a
family planning programme in the
slum areas, I see the Housing Minister
present here, but T do not see anyone
from the Deyartment of Healtp and
Family Plarhing. P

SHRI BHISHMA NARAIN SINGH:
I am taking notes for him.

SHRI SANKAR PRASAD MITRA:
It would be a comedy if in this House
the Housing Minister has to reply to a
discussion on family planning. Sir,
slum clearance ahd slum mprovement
are two different things. A line of
demarcation has to be maintained
between the two.

Slum clearance, it is our common
experience, meets with resistance,
sometimeg violetit resistance involving
deployment of the police force, Resis-
tance is offered because slum clearance

Slums

meang displacement of population.
And usually accommodation jn neigh-
bouring areas is %ot available. The_
other problem ig that when houses are
built, whether they are four-storyed
buildings or multi-storeyed buildings,
the rents that these slum dwellers are
called upon to pay are much higher
than the rents they were previously
paying and are beyond their capaci-
ties altogether.

A PRSI

s .

In Madrag a few yearg ago, I Was
literally shown that certain slum areas
were cleared, certain multi-storeyed

buildings or four-storeyed buildings,,

1 believe, were erected, and there
were SOme vacant spaces outside those
buildicgs. I was informed by the
officers of the Madrag Goverament that
the origina]l slum-dwellers were living
in those vacant lands because they
Were unably to pay the rTents that
they were called upon to pay for their
apartmentg and their apartments had
been let out to others. That is why I
am sayMg that, pragmatically speak-
ing, in our country, having regard to

the situation—circumstances—iy which

we are placed, slum clearance is a
long process, ig a time-consuming pro-
cess, and if work is begu now, when
actually it would come to an end, it
ig difficult to predict. But slum im-

provement which this Resolution
speaks of, appearg to be an easier
proposition. Slum improvement

meaps, as the CMDA in Calcutta had
undertakca in some cases, projects for
improvement of roads within the slum
area, lighting, sanitation, sinking of
tubewells for drinking water, construc.
tion of sanitary privies, providing
playgrounds for children, etc. These,
without much difficulty, can be under-
taken almost immediately in all the
major cities in India today. And I
don't think either the State Goveiti-
mentg or the Central Government
would meet with any serious resis-
tance. I would request the honotirable
Minister to apply his mind carefully
to both these propositions, and if he
feels that in certain areas slum clea-
rance cannot be immediately under-
taken, he should at once launch pro-



289 Resolution re, Scheme for [ 27 NOV. 1981 ] Improvement of Urban.

Environmental

jects for slum improvemery along the
Ihies 1 have suggested here,

I come now to family planning.
Family planning is another difficult
proposition. Anyore who has worked
M the slup areag as a social worker,
would tell you that due to utter illi-
teracy ang ignorance of the persons
living in the slum areas, it is very,
very, difficult to convince them of the
necessity of family plannhg. They
often advance two arguments. One,
Reproduction ig the only form of en-
joyment we possess. Two; If we have
more children, for the firsy few years
we may be in difficulty but soon
thereafter these children would start
earning money and ouy average family
income would increase. Thege are the
two groundg principally ¢t1 which they
offer resistance to family planning.
Look at the situation in the country
today. Countries which have success-
fully introduced family planning have
a children (ucder 15) population in
urban areas ranging between a little
Jess than 27 per cent aad 14 to 17 per
cent_ In our country, in Kerala among
urban population children under 15
were 35 per cety in 1975. In Tamil
Nadu and the Punrjab, these percen-
tagey were 34 and 35 respectively. In
1951 India had a total population of
361 millions. In 1971 it shot up to 548
millions. In 1981 it has come to 684
millictrs. In terms of absolute increase
three-fourthg of the population nave
increased within the last 20 yearg in
our country.

The other grave danger is which
very few people realise, the distribu-
tion of the population. This would
create serious economic problems in
future,

India has 22 States ashd 9 Union
Territories. But of these 22 States
and 9 Union Territories, in five Stateg
51 per cent of our population live. In
ten States 45 per cent of the population
live. Ip seveta States and 9 Union
Territories only 4 per cent live.

I wen; to China in 1954. I was then
told by the Chinese economists that
population was no problem to them
because their ecchomic growth would
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be so rapid tha; they did not bother
abou; population growth. But China,
soon thereafter, had to change its
population policy. I would come to
the Chinese policy a littie later. I
was educated ip thg United Kingdom.
I wag in the Uhited Stateg in 1558. In
1958 I had discussions with United
States economists who were very
serious about family planning. I said
to them: Yours ig 5 vast courtry with
such tremendous wealth and resour-
ces, Why are you worried about fami-
ly planning? The reply was: 1f we do
not worry about family planning now,
in years to come we ghall pe facing
the poverty that you are facing today.

In the United Kiigdom the growth
of population has now practically come
to a stop. China, as I have said has
changed her policy. It used the Red
Triangle. It adopted forced sterilisa-
tion. The policy of the present Chinese
Governmeat is one-child family and
for this target of one-child families,
they have launched a couniry-wide
massive programme of persuasion, in-
ducement ard education.

Then, there is 3 world trend M abor-
tion laws. The United States, we were
informed in the Chandigarh ‘“Tribune”
of the 6th January 1981, has dicovered
a birth-control pill which had no ad-
verse effect on health. A letter has
appeared in a daily paper ip Delhi
this morning wherein you will find
that a lady Doctor has claimed to have
performed 605 laparoscopic operations
within 11 hoursg with the help of 4
laparoscopes at Aligarh a ‘fortnight
ago. She has claimed that in 2
month and a half she has performed
operations in 7,200 cases and in no case
up till now, according to her, theve
hag been any complication at all. Ano-
ther lady doctor, who wag trained in
the United Kingdom, and was in Delhi
for sometime, has told me in Calcutta
a few monthg ago that in the United
Kingdom sd jn the United States, by
minimum surgical interference, by
the introduction of an electric wire,
fallopian tubes are being disconnected
smd the patient is being discharged

soon after operation and the patient . -

could lead a norma} life op the same
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day and if thy patieny desires to have
another child in future, that also can
be arranged by another surgical inter-
ference. Science has made tremendcus
progress. How far our scientistg and
our medica] profession are aware Of
this progress on a total basis, I do
not know, because I do not belong to
that profession. But Sir, it ig well
known that we live in a liberal demo-
cracy and family planning in our céun-
try must depend on (1) persuasion,
(2) inducement, (3) education, 1nd
(4) introduction of the latest scienti-
fic methods by fully trained medical
persontiel. Any scheme for family
planning in the urban siums also must
take these principles as guidelines.
Otherwise, Sir, family planning to
slum areas, family planning in the
country itself, would never, never
succeed. I hope, Sir, that effective
steps would be taken both by the
State emd the Central Governments in
accordance with the resolution which
has been moved today, as expediliously
as possible and in all seriousness, by
agencies, uncorrupt and jncorruptible,
I place emphasig on these two words,
‘uncorrupt’ and ‘incorruptible’ be-
cause, Sir, our experience of the last
" 82 years has been that family planning
hag been left in the haaids of those
who have not tackled thig problem
effectively and sccessfully for reasons
which I need not elaborate in this
House. And, Sir, up till now, the
programme has failed to achieve any
appreciable results. Otherwise, Sir,
this explosict1 of population cannot he
explained in any other manner.

I do hope—I express my fervent
hope. Sir—that the honourable Minis-
ter concerned will treat thig resolu-
tion ag a resolution of national impor-
tance, treating it as a resolution of

national imporfance, he would see
that, real ang effective steps are
expeditiously taken'to tackle this

problem. Thank you, Sir.’

SHRIMATI USHA MALHOTRA:
Sir, T am very happy to associate my-
self whole-heartedly with the coticern
expressed by my colleague, Shrimati
Monika Das, about the urgency of

~

Resolution re. Scheme for [ RAJYA SABHA ] Improvement of Urban

292
Slums

taking effective steps for the imple-
mentation of the scheme for environ-
mental improvement of the urban and
rural slums at the Stateg ad Central
levels. Sir, the need for allocalion
of substantial funds to the tune of
Rs. 600 crores, which was demanded
by the Planning Commission from the
Ministry of Works ztd Housing should,
I think, spell out something at least,
if not all, of what we want to do for
the slum-dwellers. In supporting the
motion placed before the House by
my colleague, it is not my intention
to be little or devalue the measures
already taken by the State Govern-
ments, and I think, it wag neither the
intention. of my colleague to do so. I
am just wanting to bring tc the notice
of thi; House what my hch.  friend
across the floor said. Mr. Nanda, when
he was talking on this Resolution,
said that we say something and we
do something else. I fail to under-
stand how he came to this conclusiot.
We had 3 definite economic policy. We
had been moving according to that.
We had mirroreg the inspirations of
the economically backward people or
the poorer sections of our society. A%ad
this is the reason why we were there
for thirty long years, and it was only
for two and a half years that people
saw and they felt that your Govern-
ment dig not have any ecdhomic
policy. It wag the Congresg - Party
which had the economic policy which
spelt out relief for them, some sort
of bright future for them. During that
period, T would say, there appeared a
Bright Star on the horizon of Indian
politics who championed the cause of
slum-dwellers. He wag there for a
short time put whatever he comatri-
buted to their cause will become a part
of history. We all wish that he were
here and he would have worked for
them along with us. But God willed
it otherwise.

One thing more. Ont of my friends
across the Floor said so much on Fami-
ly Planning that it appears that this is
a Resolution on Family Planning, Peo-
ple across the Floor almost have
talked only op family planning and
nothing else, as it appears. They havz

\
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given priority to it. No doubt, it is one
of the burning issues, one of the major
problems India faces. But when we
took it up, whep we were in power
during the last so many years, it was
attacked ruthlessly—thig national
policy of ours suffered at their hands.
They were the ones who tried to mis-
irterpret oup iitentions. They were
the ones who went across to the people
to tell them a different story and mis-
lead them. And I am really sorry, and
I wish they had not done that. Had
they restrained themselves, today the
story would have beep different:

I think I will get back to my speech
which I am supposed to deliver in, sup-
port of my friend’; Resolution. The
need for taking up thig gigantic tesk
with State Governments arises from
the inescapable fact tha; the problem
has assumed national proportichs and
cannot he tackled only State-wise,
particularly in view of the inter-State
migrationg in unprecedented tiumbers,
when people from the weaker sections
of the society cross over into other
States. The various States cannot re-
maijn isolated from each other, and
whatever happens in che State hag its
echoes in the other States, In dealing
with thig problem, therefore, the need
of the hour is to view it from a natio-
nal perspective and also cutting across
the State boundaries. Then jlone will
it be possible for us to avoid imbalan-
Ces that may result from leaving the
matter only in the handg of State Gov-
ernments. We are not in a position to
do it from a national perspective * if
we just leae it in their hands because
it has to be a Centre-State combina-
tion to tackle this problem. I am sure
that evely Member of thig House is
fully aware of the gravity of the
problem of growth of slums acrosg the
length and breadth of our country,
not only in the nine metropolitan
cities but also in the cites afid towns
of lower order.

My friend has already mentioned
most of the statistics. I will not go
into that and repeat the same. None
may also dispute the utiplatable fact
that the slums spring up in a society
which neglects to improve the lot of
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those who live below the poverty line
and those who are euphemistically
referred to ag the weakey sections, al-
though in truth they are the down-
trodden, subjugated for generationg by
a society without cctiscience. slums ara
not an inanimate, lifeless growth.
They represent a pitiable attempt by
our less fortunate people to provide
themselveg with a roof ovey their head
and an ineffective shelter to protect
themselves and their dear and %iear
ones. It ig not merely a problem of
physical remova] ard allotting them
land somewhere else. Nor is it a
problem that can be solved by demoli-
tiong everywhere.  Our Governinent
with the best of tentions did its
duty to the nation which was misinter-
preted. As I have already mentioned,
slumg are human settlements of people
forced to live under sub-human con-~
ditions, of people who, because they
are detied accesg to sunshine, turn to
subterranean depths of evil and crime.
Nothing can be done if we are to
apporach this problem with a casual
attitude.

I neeq hardly give the details and
statistics about ths growth of slums,
nor do I have to emphasise the horri-
ble conditions uader which these
people live. Slums constitute a ra-
tional menace and create law and
order problem. This is a nagging
problem defying the solutichg so far
sought to discourage slum cities, Not
only the number of such citieg is ine-
reasing, but also. the population in
these slums is mounting which can
defy any solutioh. In 1971, the total
number living in the urban centres
wag 20-per cent of our population of
548 millions, In 1981, the Census
might well retui1 a figure of 200
millions out of a total population of
700 millions. It is distressing to rea-
lise that the target of slum improve-
ment in the standard of living which
one would expect, iz neutralized by
the trend of cchcentration of the eco-
nomically backwarg into the urban
centres.

Nobody dare stop this influx because
Article 19(E) of the Constitution of
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India, has given every citizen the right
not only to travel anywhere within the
country but also to live anywhere Le
or she choosesg to do so in our country.
The four metropolitan cities, Dethi,
Calcutta, Madras, and Bombay, conti-
nue to attract most of the people
seeking avenues of livelihood. Some
Stateg like Tami]l Nadu, Xarnataka,
Maharashtra and Guarat have done
good work., The over-a]] poor record

has been disturbing during the last
decade.
The slum clearance and improve-

ment schem, introduced in the Central
Sector in 1956 was transferred to the
States M 1969 in the hope of securing
better results through greater involve-
ment of the State Governments, Three
years later the effort was for improve-
ment of these settlements naming the
programme ag Environmental
provemety Scheme. My contention is
to suggesy that plang be drawn up and
formulateq fo, the improvement of
slums from a Natioral perspective,
slum improvement schemes, and im-
plementing them according to a defi-
nite time schedule with professionally
competen; people placed in charge of
them. There should be house-impreve-
ment, loang extended by the State
Governments to enthuse the beneficia-
ries to upgrade their dwellings and to
improve those houses. Employment
being the main concern of the people
who contribute to thig problem, they
shoulq be provideg with employment
and health living ™ these satellite
townships. The endevour of our Gov-
ernment ig to create job opportunities
for these people. The plang to imple-
meni the schemeg for envircimental
improvement of urban and rural
slums should be carefully planned
and money properly spent and utilisad
according to the priorities fixed in a
well phased-out programme of ten
years. The Would Bank and the
other international/financial institu-
tions—may be contacted so that the

finances are made available. We
have also to  mobilise every
resource that we have in the

coumtry ang also from abroad without
any strings. We should mobilise all

Im- .

Slums

thega so that our plang aad schemes
are expeditiously taken up and im-
plemented to cover a population of 30
million in India.

Sir, our Party and.the Government
wader the dynamic acd able steward-
ship of our beloved Prime Minister
Shrimati Indra Gandhi hag ceaseless-
ly endeavoured to tackle this colossal
problem at the Centra] and the State
level. I think the Government has
been trying to grapple with this
problem all along. And due to the
population explosion this problem
hag grown out of all propor-
tions. It requires a concerted effort
by the Central and the State Govern-
ments to give their attention more
then ever before. It requires 3
scientific analysis ang formulation of
plans involving quite a number of
Ministrieg at the Central gnd the State
levels. I would like to mention that
the avenueg of livelihood and em-
ploymetat potential in the big cities
are the main consideration for the for-
mation of these slums. Therefore,
emplovment and self-employment
opportunitieg shoulg be made availa-
ble to the people in the rura] areas.
Schemes of small-scale industries -
should pe made available to them and
explaiied to them. And also voca-
tional training courses be extended to
them. Roadg which link people to-
gther and bring development to these
areas could also provide employment
to these peaple. These facilities could
prove incentives for the rural popula-
tich ag envisageq by our Government.

THE VICE-CHAIRMAN (SHRI BIS-
HAMBHAR NATH PANDE). I think.
the speaker will take some more tima2.
You may continue next time.

SHRIMATT USHA MALHOTRA:: I
thnk, we have got some more time
left.

Sir, our Government has taken up
the 20-point programme. Ii is be-
cauge the priority that we have given
to the solution 'of the poverty problem
which faces ouy coutatry. And we are
trying to implement this economie
programme by taking up the problem
of slums on a war-footing. And ihe
Resolution which hag been moved by
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my hon. friend should be one of the
priorities which thig Government

should take up. I feel that if more
funds are allocated, that would solve
this problem to some extent. But we
have to exert more than ever before,
The intentiong are there. The national
urgency is there. But at the same
time I feel that the approach by the
implementation machinery and also
that of the workers all over should be

there. And the people’s invol-
5 p.M, vement hag to be there. Only

then we can really gpell out
some sort of results. Other-
wise, with the best of intentions

we have not been able to zchieve
the goals which we had actually che-
rished all along to wipe every tear
from every eye, as wag the dream of
the father of the nation, Mahatma
Gandhi. |

GMGIPMRND-RS1-1348 RS 20-1-82-570.

Slumg
THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE):

How much time will you take?

SHRIMATI USHA MALHOTRA: I
will take some more time.

THE VICE-CHAIRMAN (SHR1
BISHAMBHAR NATH PANDE):
You will then continue next time on
the 11th December, 1981.

The House now adjourns to
11 A. M. on 30th November. 1981,

The House then adjourn-
ed at one minute past five
of the clock till eleven of the
clock on Monday, the 30th
November, 1981,



